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The application is disposed of. No

order as to costs.

éw//

Member !

. v
CENTRAL ADMINISTRAT IVE TRI BUNAL
GUVAHATI DBENCH
o1 A9t 3¢
S V. V. g““g/{ e v e+ . Applicant(s)
. -=-Versus=-
%/Mﬁ%”\ ,-Q‘w ".//9.?’\.‘4(.:% R AN . Respondsnt(s)
B Inelees, + + « Advocates for Applicant(s)
/47) é;ﬁ 64“ Y /?4i€/6 o« . Aavocates for Respondent(s)
O fige NotesT T 7 ;§ Sete L T D ToEaT Miders T T
! '
This application i3 fn ! 20.12.956 Learned counsel Mr B. Malakar for
foria wnd within time : : the applicant. Learned Addl. C.G.S.C. Mr G.
C.!?'uf‘Rs =0/ ! ' Sarma for the respondents.
v deposited vide ' '
IFORD Mo "faué,,,? gz ' The applicant was engaged as a
Dated | % " : casual labourer by the Executive Engineer,
X _”,,w~jzz. 1 Central Water Commission, North Eastern
é £y R‘g’;"'éﬁ/ ! ' Investigation Division II, Zemabawk, Aizawl
\§%K : : on 2.2.1995 for 45 days and thereafter he
: : was engaged from time to time on various
t 1 occasiong, The last engagement was:for 59
: : days with effect from 24.10.1995 to
1 1 2.11.1995.,
: : Heard Mr B. Malakar for admission
. : : and perused the poﬁtents of the application
v ' t and the reliefs sought. I am of the opinion
: : that this application need; not #® be
' t admitted for scrutiny and decision at this
: ; stage. The representation dated 12.1.1996
1 t submitted by the applicant is pending
| : : disposal of the respondents. -
/Ol/rj} ! ! The application is, therefore,
Cspry %}»;;xb d\’6<;f” Aé""’7 : : disposed of with a direction to the
bo ey s 8Cwed o Sh : : respondents to dispose of the
_ f9@4/5;17 QuégygyunUAr 4744éba%$', , Yepresentation of the applicant dated
AL demie 207 Lo 2067 : : 12.1.1996, Annexure-G, with a speaking
3), /Tr/‘ 59} , order within one month from the dat.(? of
v receipt of a copy of this order on merit.
1
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BEFORE THE CENTRAL ADMINISTRATLV& TRIBU*‘]AL

GUWAHATI BENCH

‘ Applicatien under Section 19
of. the Central'AdministratiVe
rribumal Act, 1985. |

fbatefaf Eiliaglék»

_Régisératioa NO.: 5\‘

3’

. sigmature

' Registrar.




Applicant $

 Respondents s

N
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SriBiwad Prasad Simgh,

sen of Sri Saryug Prasad Simgh
vills Chakeyari

P.0. Bishnﬁpur Titigdha

District : Vaishali (Bihar )

-Vrs=-

1. The Uniom of Ixdia.,

represented by the Chief Emgimeer

cwe, Jamir Mamsionm Noangshilliorg

shilleng =~ 793 014 (Meghalaya)
2. The Executive Engimeer

Nerth Easterm Imvestigatiom

Division, CHWC, zemabawk,Alzawl-

pin- 796 017
(Mizoram)

1. PARTICULARS OF THE APPLICANT :-

(i),Name :

Bimod Prasad Singh <

(ii) Father‘s mame ¢ sri saryug Prasad Simgh

(1ii) Designation amd
_office which employed @

(iv) Address for service

CWC Aizawl

North Easterm

Investigatiom Diva.

CWC Zemabawk,

Aizawl - 796 017

Mizoram.

of all motices :

\/\G\ar&- Vovor w& QW’)‘ L\

Ex=Casual labour

Executive Emgineer '

as at (iii) above.
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2, PARTICULARS OF THE RESPONDENTS s

i) Name and/or i) The Umion ef Imdia

designation ef the represented by the Chief
respondents : Engineer CWC, Jamir Mamsion
Noagshillionrg,sShillong
Pim - 793 014 (Meghalaya)

1i) The Executive Emgimeer
v North Epstern Imvestigation
Divisiom CWC, Zemabawk,
Aizawl - 796 017 (Mizeram)

ii) Office Address of
Respordents , H As above.

iii) Address for
services of all

noticesq As above.

3., PARTICULARS OF THE ORDER AGAINST WHICH THIS

APPLICATION IS MADE :=-

Removal frem the poest of casual labour.

4 . JURISDICTION _OF THE TRIBUNAL :-

The applicant declares that the subject
matter of the applicatiom ig withinm the

jurisdiction of this Tribumal.

o« <ol

\fwﬁ\ LMAQ\ szk |
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5, LIMITATION s °

‘The applicamt further declares that the
application is within the limitatiom prescribed.

in Section 21 of the Central Admimistrative

Tribumal Act, 1985.

FACTS OF THE CASE :-

‘(é) ‘That the applicamt was appoimted as

casual paid labour vide order No. NEID-II/Estt-GA
-~95/24403-5 issued by the Exccutive Engineér

central Water Commission North Eastern Investiéa%ian
Division -II Zemabawk Alzawl on 2.2.95.The originar :
appeintment was for a period of 45 days with
effect from 2.2.95 to 18.3.95 at a conselidated
pay of %.’1{200/; p.m. The applicant was pested
under the Assistant Emgineer Headquarters NEID-IJ
CWC Aiza&l. The applicamt has fair kmowledge of type

writing -both in Hindi amd Emglish.
(,) That the applicamt begs te state that

_the above period of 45 days being over, he

was agaim appoimted for ' a peried ©f another
45 days with effect from 10.5.95.to 23..6.95
at the same rate of pay of k. 1,200/- p.m.

Tﬁe appointment ardéf was issued viaevofficef
orier No. NEID -II/Estt/6A/95/8472§gted 22.5.95

by the Respondent No. 2. This period was further

exterdedeecec e

.‘V\‘.W"S\; ‘?'VWD&Q S«n‘a’k



extended by amnother office order dated
10.7.95 for a further period of 45 days
with effect frem 26.6.95 ta 9,8,95.

(c) Tht the applicamt begs teo state
_that he was workirg all aleng with sincerity
and devotion amd to the satisfactionm ef his
Contrelling Officers. The term of his appeirtment
was again extendca vide office order dated
13.9.95 and the perisd was from 23.8.95 to
30.10.95 t@talling about 59 days which was .
agiin extended from 24.10.95 for 59 days

vide order dated 2.11.95.

(a) That the applicant begs to state
that om 22.12,.95 the applicant waslremaved from
his service without ary motice eor without amy
reasom, theirm being nmno order as such removing

him frem service.

(e) That the applicént begs tC state
that on being reh@véa frem his service, the
applicant filed a representatiom before the
Superintending Emgineer, North Easterm Imvestigatiom
Circle,CwC, Shilleng. Im this represeatationm,
the 'applicant stated that thechvernﬁent of
India, Ministry ef Persommel, Public Grievances

and Pensions (Department of Personnel & Traiming) .,

New Delhiooo.o.

Vinod Nanad, Gigh
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New Delhi issued am office Memeramdum No.
5‘1016/2/90-E8tt.'(c) dated 10,5.,93 wherein

it was stated that services of casual labourers
whe have werked mere tham 240 days in a year

to be regﬁlarised ard 1if it is not pessible

to regularise them due te shortage of vacancy

in Group 'B' post , they sheuld be given temperary
gtatus. The applicamt further stated that since

| he had worked for 240 days im the year 1995,

" he waé removed frem service iasteia of granting

him temporary status.

(f)  That thevapplicant begs to state

that simce the date of filing of the aferesaid
representation, rothimg has been doﬁe ROr has
any reply to the representation begnd given
to the applicant. There has beer no c@nsideréti@n
of his representatiem. The applicant filed
another 'representati@n thercafter om 1.7.96
requestiag the autherity te dispose ef his
representatia submitted earlier. It was further
stated‘ that the applicait being out of servi;e
he is facing actté hardships. A copy of

the said repreéentati@n was alse given te

the Respondent No. 2.

(g) That the applicant begs taA
state that the office Memorandum as has been

memtioned above, was issued after reviewing

the p@licy..o. cen

\//-'\'A;& P»«(cwo»& Qpa)/\
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the policy of recruitmeat of persens ém daily
wage basis in Cemtral Goverameat effices im the
light ef the judgmemt of the Central Admimistrative
Tribumal, Erincipal Bench, New Delhi delivered oam
16.2.90 in the case of Sri Raj Kamal ard others
versus Unién of Irdia, wherein it was stated

that the guidelimes issued by the Govermmeat

of Inaia vide effice Memorardum Ne. 49014/2/86-
Estt. (C) aated 7.6.88 will contimue to be followed.
The gramt of temperary status of casual empleyees
who are ~presently. employeé and have rendered
one year Of contimueus service in Cemtral |
Govermment ®ffices, other tham the Departmeat

‘of Telecom, Posts and Railways' regulated by the
Scheme &s appenaed.' In this effice Memoramdum
datel 10.9.93 it was stated that temporary

stétus .woula be corferred to all casual X} labourers
who are on er;:ployment ont he date of issue of

thig Office Memoramdum ard who have readered contie
mueus service of at least oRme year which means

' _that- they must have been eagaged for a peried'

of at least 240 days ( 206 days im the

effices ebserving 5 days in a wesk).

(hp That the applicamt begs to state
that in the said Office Memcramndum it was further

stated §3@d under para 7 that despite conferment

of tempPOraryeeee

ook tranad '9»\7{& '
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of temporary status, the services of a
casual labourer may be dispsnsed wiﬁh by
giving notice of eme momth in writing. The
casual labour with temperary status cam also -
quit service by giving a written notice of
one month. The wages for the motice period
. eligible
will bg{ahin only fer the days om which such

casual worker is emgaged ea work.

()  That the applicamt begs te
state that from the above it is clear that the
applicait is required. te be regularised im his
post. Im the eveat of amy shertage of vacancy,
even if the applicant is n®t regu1ar1sed,he should

be_ gralttd' temperary stat:s, which was mot doene

_amd this previsiem haviarg been breught te the

aotice of the Respoadents, they have mot decided
the case of the applicaht on that feoting and
the applicant has beem deprived of his means

of livelihoed by the-Respondenté without his
case Dbeing cénsidered. is, therefore, arbitrary
aad illegal which is required to be set aside .”

and quashed.

(3) That the applicant begs te

‘state that he has been deprived of his meanms

of livelihood by Respendents and there was

total moneapplication of mind. This has

result‘.ed. seece

i\/"WQQ\ Prranod Q‘Via}’\



resulted - in extreme hardships and the

applicamt has suffered theiefrom.

(x) That the applicaat begs te
state that om the'basi; ef the decision of
the Principal Bemsch and alse om the basis
of decision given by this H@a‘blé Tribumal,
the applicamt is entitled tobe regqularised
}. the pést of casual labeur amd a diﬁectien
to that effect 1is extremely nmecessary for

which he has appreached this Hoa'ble Tribumal

for relief.

7. ‘ RELIEF SOUGHT :-

Under the above. facts amd circumstances

the applicant prays fer the fGllewing reliéfs :- |

(1) That the applicant be graateﬁ
temporary status;

(ii) That the abplicant be reinstated
ip the post he was holding prier
to his removal. |

(111) rhat the applicant be directed
te be absorbed immediately in
the p@séx-of casual labeur;

(kv) Aay other relief that the
Hon'ble Tribumal may be pleased

to grant.

Y -3.0 -

N/QVLOél Pq?;oébél  §4$\241,
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8. REMEDIES EXHAUSTED 3=

The applicant further declares thét
he has availed of remedies available but to =0
effect. He submitted his.represeatatien on 12.1.96

which was mot censidered accerdimg t? law.

9. MATTER NOT PEND ING WITH ANY OTHER COURT 3

The applicamt further declared that
the matter regarding which this applicatimn
has been made is not peading before any
court of 1éw or awy other authority or

any other BBlich of the Tribumal.

10. PARTICULARS JF I.P«0¢ 3

_ o 0’
1) Number of the 1.r.0.% 0) 2UTT 1 |
ii) Name of the issuinmg Post Office.'@ﬂMoalﬂit

1i1) post Office at which payable. Quucrsksd

11, DETAILS OF INDEX :-

AR index im duplicate consisting the
details of documeats to be relied upox

is enclosed.

12. LIST OF ENCLOSURES s~

i) Annexure =A = Appointmeat letter
| dated 2.2.95.

ii) Anmexure -B- Appointment letter
dated 20.3.95

Voirmed vt 9;\5@\
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iii) Amnexure =C - Appoiatmeat letter
date& 22 05o95

iv) Ammexure -D = Appointment letter
dated 10.7.95

v) Anmexure -E- Appdoimtmeat letter
?ateé 13.9.95

vi) Aamexure -F- Appoiatmeat letter
dated 2.11.95

vii) Ammexure -G- Represeatatima dated
12.1.96

viii) AnnexureeH - Office Memorandum
| ~ dated 11.1.94

ix) Awmnexure=I = A certificate issued
by the Executive

Emgineer.

-

VERIFICATION

I, sri \fimed Prasad siagh, Exwcasual labeur
CWC gemabawk, Aizawl, the applicant abovenamed d0
hersby verify that 'thé contents from para 1 to
12 are true to my kmowledge and belief and that

I have nrot suppressed any material facts.

Vinghaligsdl S
Ag.12-96
GquhmH.
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MaWNEL, xl/znt-u/sas/oz;o 403 - o5
GUVCAHMENT OF  INDIA

NORTH EASTERN INV.EIVK.1I
ZKMAUAWK,AIZAdL-179

"LATED, THE_O’%(. /4995

OFFICE ORULER ! e

shri Vinod Pxsssd Singh non of Shri 5a-yug

Pretad Singh 48 hnraby eppointed vs Cesusl Fedd
Libour for theperiod of 45 deys only w.e.fe 2/2/95

ta 18/3/95 at. tha consolidated pay of &, 1200/-{u, eas
ona thousend $two hundred) only perx monthe

oh& sbove expunditure will be chérged
anainst "H&M of office buildxn?gxnclucxng stcre

building, Aizaul for the yBuI Ddewdle ,

. - 4
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LXLCUTIVE ENGIRELY

C?py to . ;

l; Thn ﬂL(Hu) NLIL_TT,CuE, NL’Ewl‘in ou;licats)
2. \/Accuuntn Bxunch.

3s Guard fils. o ;o .
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NO eNEIL_I1/E8Btt=6A/95/4) L 7TF - &)L

LOVEHMNLNY OF INUIA Y .

.\ '

ELRIRAL SATUR COlEInSILN M_(b \

CHORT R LA aTHAN IRVGLLIY oIL  F Y

LMABEAN N2 1L QT ‘ .

. R

UATLD, mf.y?% 1995 k E

. JERN

OrFICE UFULR S

Shei Vinod Prassd Singh, aun of Shri Sazyug b

Prasad Sinygn is hereby sniciniad as Cumual Paidd. ;

Lubour for the period of 3U days only we.e,f. 20,3/95

tn §/3/1995 at tha consolidated pay of m.1200/-{8upcas ,

aone thousand 4 two hundrod) only pur month. -

Thi ale vy expenditure wil) be cherged sorinegt ' fﬁ?“

TRAN of of fice building including siord building?

R [ Y T a4 L0 - 443
Ajléiva 10X Wik yirad (IS PR RN I

( \/ \) | H
LAbL g Ive AN AN R ’ -j
TN
Copy (o0 ia,
1e The AC{HQ), NELL_1I,CoCyAizawl(in duplicate),
2e Accounis Brunnh“

U2 2 )

2
i
Ey
*

i'.i
i
4

“.
<
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AR

Sy
by Sale
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 NOSNEID=I1/Emtta6A/95/ 5/ 7 ~ 99

Government of India : i
North Laastorn InveDivn,HoeIl, L
Lantral watox Commiasion, : R
Zumahawk, Aizawle1T7, |

R

Dgted tha VS5 /A1995,

UFFICE URDER

Shxi Vinod prasad Singh, Son of Shxi

Saryug Prasad, Singh is haxeby appoinynd as Casual paid E;
Labours for the period of 35 (fourtyfive) days w.e.f. x?d
- 10=5-95 to 23-6-95 at tha consolidatad pay of R, 1200/ fgé;
(Rupees one thousand two hundrsd ) snly per month, iYH
. ool
The above expenditurs will be chazgad -}”
againat ' R&M of Office/etore building at Airawl?, E?
. i1

| | , . :

y / 7

/ \ i

YR 4,_')\4' I
( KASHINDRY YADAV )
EXECUTIVE ENGINEER,
i

Copy to t= '

Te The Mastt.Cngineexr(HQ), MEID=II,LWl,Adzawl
"~ for information and necessary action (in duplicats),

2¢ ihccounts lranch, hNLIDaIl, Lw”, Adzuwl foxr -
infoxmation, -

J. ward f£ile,

.
Y @ mal
¢ Peal ma c;evézf

.g".-
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Government of }ndis _ ? ;

/ /// ' ' North tastern nv.ivn.1l.

Central %ater Commineion,
7 emabawk, Alzawle11,

Datad, the’ 7172’71995.

UFFICE ORDER

shrxi Vinod ¢ rasad 8ingh, Son of Shri

Saryﬁg prasad ingh is hsreby sppuinted es cesual fil
ppid Labourer for the period of 45 days weo.from 26=6-95 .!g
to 9=B-95 at the consolidated pay of fse1200/= {Rupses o
ong thousand two hundred ) only per motthe ; .g&}
| 1

il

Tha abova expenditure will be . % f};
charged mgainst' R&M of office/store building st Aizawl. - ??1

| | | -

%  (KASHINDRA YADAV) %
: LxtLUtlve ENGINELR '
| :
Copy 0 += L . o

3

1. The Asett, Enginesx (HY)» HEID=I11, C%C.‘Zemabauk.Aizawl 'F
2, The'Jt (HQ) JNEID=TI,CdC, semabawk, Aizawle ‘

3.7 Accounts RBranch, NEID-II.Cwu.Zcmabawk. Aiyaw;.

e e term ot A et s oy 4o 20

\
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8 Casu
501200/ {
. Pex month,

NO.NEID_11/Estt.ga/95// 798 -/80)

GOVERNMENT UF INDIA
CENTRAL WATER CUMMILS1ON
-NORTH EABTERN INV.UIVN.IL

thAUAWK,AIZAwL-796017

BATED xua/g/é‘/199s

OFFICE  URDER

The.following pazsona-ara,he:eby appointad o
al paid labourer at the consolidated pay of

head are shown against name bolow ¢

$/Noe Name & Fother's nampe -

/

®
Period-n

Chohﬂﬂd
[f/" Mra.Nelboyaima ﬁevi 1.9.95 .o R&M of cwC
' W/0 Ssh, PJU,Singh 29.10,95 for Colony
| . 59 dsys - Complex,
. Mrs.Sanu Maya . 22x
B/0 Sh.Ram Singh Lama ~ 11,9,96 tq
Be11.95 tor | pam of

AB./)///Sh Vinod Pradad “Singl
' 5/0

%

. kopy ta Lo

{
R
. AN

Z‘I“p

4 -

39 days
. J///‘ store.
23,8495 ¢
A0+10.95 fax
qg.ddys

, =
( R.jf%iﬁfi:i~7§5”

EXECUTIVE Em;INEER

SheSaryug Pxagad .
‘Singh

\
)

The AE(Hu);.N&ID;II: CWCly Aizowle.
The JE(HY), NEIDLII, CWC, Adzawl,
Accounts Branch
Guazd file,

LE XS

N

\%CQ\??%\\W
@m%\%) |

gffice Buildin

R

9

o~
\

e -
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: 9 ‘ N . NEID-I1I/Estt=6A/95/ 218 4 - 87 : 0
s ‘ Governnment of India : 28
Centrml %waler Comanission '
North Eastern, Inv, Divn.,II : .
zempbawk, ALzawl 17, . i
pated The 2 /// /1995.
CAFICE QRLER
The following wersons ere hereby appolnted as . i
_ . . \ : _ ] i
Casual Paid Labourer at the consolidated pay of f. 1200/~ :
, (Rupees one thousand & two hundred) only per month, Their
*1 ' period of services anl chargenble head are shown against
; name below : ' . -

) : T - .
, S/No, Name & Father's nnne Feriod Ch, head
1/‘1/ s, Vinod prasad Singh 24.10.95 to-a RaM of
. S/o Sh. Saryug ppzasad 21.12.95 ‘fcrq office ‘Bu.ildlng )
! \/ 3 ngh - : 59 days % & store, :
Mrs, W.Ibeyatan Devi = 31.,10.95 to | RaM of “We «
] v . y Colormy h

¥/0 Sh. P.U. Singh 28.12.95 foT} (opoyex.

59 days

o
w5 2
( R.S. RAN )
EXECUTIVE ENGIMNSER .

« Copy to :~ . : :

1. Tha AE(HQ), NEID-II, CWC, Atzawl, l .
2., .. The JE(HQ), MilD-1I, CwC, Aizawl.W I
% Accounts Brancit, % S | e
. AR . ;

b, Guard file, \ S(Q (\Q

"‘Q/ii(“
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- The superintending Lngineer,
) North Eastern Investigation Circle, o

L, Central yater Commission, \
a5 Jamir Mansion?. ' -QV
.Nongshilliong, o .
Shillong~793014
Meghal ays

Subt- Regarding grant of tamporary status and regularig
of service,

ation
si;,

fMost respectfully I wigh
o your kind notice for
deration,

to bring the following fact§
your information ang éympathetic consi-

5ir,l had worked in N, [,
Alzawl 4s g Casual paid labour
Rs.1200/~o0nly per month from Fe
°f my appointment orders are enclosed herewi th for ready,
reference. I have been removed from sérviéé'w;é.f.22.12.l995
withou;.any:réason,any mistake of mine and without any prior
~notices I am pgt;aware of my'removed from:Sefiice;' ’
- In this context I would like to invite your kind attentio-

to the office memorandu N0e31016/2/90~Estt, (C) dated 10,9.1995
issued from the Ministry of personnel '

rensions (Lepartment of Personnel and -
wWhich it hgag been elucidated that the services of Casugal Labour~
ers who haye worked more than 240 days in 4 Year must be-regul-:
arised and if it 15 not POssible due to sh i :
Group=D Post, then theyshould pe given: temporary status.Even
though I have worked .more fhan 240 days~in:a yearii“have been
removed from service instead of regularising my service or

granting me temporery status, This kind of action is purely
demial of justice to @ poor man like pe,

ted that on the basis of guide line dgiven

LeDivnuNos =11, C. . C. , Zemal awk
at a consolidated salary of ,
bruary,1995 4o 21.12,9%, Copies

in the above office .

lHope you will consider my Pray Sympathetically on
humaniterian ground and I wil} be given due Justice, For thisg
act of kindness I shall €ver remain grateful to you.

‘Hoping for a favourable decision please,
Thanking you, ' Yours faithfully,
Encl:= s above, . X
. Niviad P M..‘-P Singf
Dated. 12.1.96 | (EViﬁodjpfasdd Singb;
Copy alongwith photo copy of Q.i, X+CGasual Labour
mentioned above forwarded for information and n

ecessary actionxkg
tot= e
1, The Chief Engineer,cow.c.,Jamir Mansion Nongshilllbng,
Shillong=793014 (Meghalays) . .
2 The Executive Engineer,North-Easterp Investigation .
- Divn.-ll.C.W.Co.Zemabawk,Aizawal~79bOl7(Mizoram).

(¥inod Prasad Singh)
; V1ll.-Chakeyari '
- e o PeOo= bishnupur
’ VA )y Titidha
&f"} “&ﬁb | - Distte=~Voishali
P .
Q»', N ( Binhar )

It is,therefore,reque51~
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PRI ZASTIRN INVESTIGATION Db VN, II, i
JAL SHAK TIPURAM, ZEMAB AWK, | ,
Al ZAWL-796017,MI ZORNM, '

e e S

-

1

Jo wioM 1T MAY CONCERN

gh, belonging to e
ari, P.0. Bishmpur Titldha Dist..

has been worked under Abrth Eastern
Investigation Divisinn rp,

II, Central water Uommissioﬁ,
Alzawl-17,

Mizoram since February,1995 to OCtober,1995

as a Casual paid Labour,

: He is hard worker and&ample‘expenbnce in
Iyping work of both 11y g Eng1ian,

I wish hip all succCess; in hisg Life,
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